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O.A.No.1198/93. 

JUDGMENT 

(As PER HON'BLE SHRI JUSTICE V.NEELADRI RAW, VICE CHAIRMAN) 

Heard Shri KSR Anjaneyulu, learned counsel for 

the applicant and Shri N.R.Devaraj, learned standing counsel 

for the respondents. 

2. 	The applicant and two others applied for the post 

of Extra partmental Branch Post Master (E,DBPM) of 

Chedurupalti in Veldanda Nandal in pursuance of the noti-

fication dated r210.4.1993 (a1ling for applications for 

filling up of the said post. The applicant submitted the 

certificate given by the Sarpanch in regard to the house 

owned by her, the certificate of NRC in regard  to the 

income from the lands1  and No.2 account in regard to the 

lands from which the said income is received. Office - g_ 

had put up the following note:- 

"This case relates to selection of the 

candidate for the post of 3PM, Cheduru_ 

path a/w, Veldanda. 

Smt. K.Janaki not submitted property 

certificate due to property certificate 

not obtained from the NRC (she only 

submitted pahani). 

Now, Smt. &.Janaki property certi-

ficate submitted. Put up below at $1. 

No • 164." 
ordered 

Thereupon, theli &Jy2nd respondent on 9.9.19930or issual 
cppLc4z 

of renotificationor the !zzt said post. This OA was 

filed challenging the renotification as per the' memo 

dated 16.9.1993. vide AnnexureI by contending that it is 
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unreasonable and untenable and the applicant prayed for 

setting aside the same and for issual of necessary conse-

cjuential orders. 

3. 	Column 10 of the application filed' in pursuance 

of the first notification is as under:- 

"10. Particulars of properties with 

saleable rights in the name of the 

applicant. Title and the annual 

income derived from it may please 

be furnished with a certificate to 

that effect obtained from the NRC 

should be enclosed." 

It is urged for the applicant that in compliance with the 

same 7she filed a copy of the No.2 account in regard to the 

lands from which she gr is deriving income and the MRC 

had given the: certificate in regard to the income therefrom 

and hence the 2nd respondent erre& in holding that the 

applicant had.nót complied with the said conãition. The 	- 
- 

	

	 OLJ ictyang upon tne short note reported in 
(Boyye Lal Thalcur V5  Union of India and ors) 

III (1990) CSJ (CAT) 258/'athe judgment of'the Patna 

Bench)  and also an unreported judgment of this Tribunal 

in MA 802/93 in OA 646/90 (R.Ratnamala V5  Union of 

India and others), to contend that the income of the 

husband of the married lady can be treated as income of 

the married lady if she applies for the post bf EDBPM and 
... £iovs'ny cueuuate 

means of livelihood as adumbrated in the Inst:ruction(C 

regarding seledion of ED/SPM/EDBPM. 

FIR 

contd.... 



4. 	It may be noted that the 2nd respândént rejected 

the application of the applicant only on the ground that 

she had not complied with the condition 10 in the appli-

cation. But as the applicant filed a copy of the No.2 

account in regard to the particulars of the properties and 

as she filed the income certificate given by the MRO, it 

can be held that there is substantial compliance of 

the condition 10 in the application. Hence,  the reason 
/ 

given•.:forek-brdering renotification by the 2nd respondent 

deheflLto the ground and hence the renotification as per 

the memo dated 16.9.1993 is liable to be set-aside, urged 

for the applicant. 

nri •N.R.Devaraj, learned standing counsel for 

the respondents submitted that adequate means of livelihood 

is referred to as one of the conditions for áligibility foi 

consideration for selection as EDBPM  z so as to enable the ,  

authorities to attach,rroperty which is yielding income 

in case there is any defalcation on the part of the EDBPM•  

But it may be noted that the application of the applicant 

was not rejected on that groundd.47it  was rejected only 

on the ground that she had not complied with the condition 10 
------------- -7Jt1Y UQOfl - 

of tbe_anni4nttk-rrc 	n 	 I  

the LCr¼'P-n----PatflaBench to contend that married lady can 

be held to have adequate means of livelihood if her husband 

is having sufficient income. iSojsido  not feel it necessary 

to consider the above contention for the respondents for 

disposal of this OA,and it is for the 2nd respobdent to 

take a decision in regard to the adequate means of livelihood 

of the applicant1and if the applicant is going to be 

r 	
: 	cotd. 
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aggrieved by the said order of the 2nd respondent, it is 

needless to say that it is open to the applicant to move 

this Tribünal under 8ection 19 of the Administrative 

Tribunals Act, 1985. 

We agree with the contention for the applicant 

that the reason given for ordering renotification is not 

tenable and hence the renotification as per the memo dated 

16.9.1.993 is set-aside. The 2nd respondent has to consider 

the case of the applicant tnzreqerd-te the application o4-

t-app-eantin pursuance of the first notification, in 

7. 	The OA is ordered accordingly. No costs. 

(R.RArqoAapjAN) 	 (v.NEEI.ADRI RAO) 
MEMBER (ADMN.) 	 VICE CHAIRMAN 

4 DATED: 7th Fetnjky, 1994. 
Open court dictation. 

1puty Registrar(J)C.C. 

To vsn 

1. The Postmaster General, Union of India, 1-fyderabad. 

2, The Superintendent of Post Otfices, 
Wanaparthy Division, Wanaparthy.. 

One copy to Mr.K.S.R.Anjaneyulu, Advocate, CAT.HyS 

One copy to Mr.N.R.Devraj, Sr.CcC.CAT.Hyd. 

One copy to Library,  CAT.Hyd. 

One spare copy. 
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IN THE CE'4T ALAi1INIsTnLTIvE TRIBUrL 

1- .:JEP2AD 3E: TCM AT 	WABAD 

TIlE JflICE V .NEELADRI RAG 

TH EON ELE 	o00RTlI :T-MBER(A) 

TEL lION' BLEL4 .4.CI- ND5EKDTAR REDDY 

	

- 	

2ER(3iJa)- 

THE EON' I3LL R.R.R)IujxpJ3;; ; MEMBER 
• 	

• 

Dated;  

in 
a 

O.A.No 

) 

AdmLtt'd and Interim Directions 
issued. 

Ailowe 

Dispoied of with directions. 

tsinrai-4inittive tribual 
D.isissed as withdr n. DESP-JCH 	J 
nimisseci for efaul 	

BMR199Lt 
Re!jectèd/c rdered, 

ITI • 

No order as to costs.  

pvrn 




